BEFORE
THE HON”BLE MR. JUSTICE NANDAKUMAR SINGH

WP(C)[SH]164/2013

1.8.2013

Mr. R. Gurung, learned Govt. Advocate appearing for respondent
No.1 submits at the Bar that respondent No.1 had already affidavit-in-
opposition.

None appears for respondent No.2 inspite of proper service of
notice to the present writ petition to him.

Learned counsel appearing for the petitioner is directed to take
fresh steps for service of notice to respondent No.4 within 5(five) days by
Registered Post with AD.

Learned counsel appearing for the petitioner prays for 2(two) weeks
time for filing rejoinder affidavit.

Prayer is granted.

List this case again on 30-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON”BLE MR. JUSTICE NANDAKUMAR SINGH

CRP[SH]23/2013

1.8.2013

Perused office note dated 29-7-2013.

Await service report for respondent No.2.

This order is passed after hearing Mr.S. Dey, learned counsel
appearing for the petitioner and also Mr. K. Khan, learned Addl. Sr. Govt.
Advocate appearing for respondent No. 1.

List this case again on 16-8-2013.

JUDGE

S.Rynjah



BEFORE
THE HON”BLE MR. JUSTICE NANDAKUMAR SINGH

CRP[SH]31/2013

1.8.2013

As prayed for by the learned counsel appearing for the petitioner, list this
case on 8-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON”BLE MR. JUSTICE NANDAKUMAR SINGH

FAO[SH]2/2013

1.8.2013

LCR received.
Await service report for the private respondents.

List this case again on 30-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON”BLE MR. JUSTICE NANDAKUMAR SINGH

WP(C)[SH]164/2013

1.8.2013

List this case again on 16-8-2013.

JUDGE
S.Rynjah



BEFORE
THE HON”BLE MR. JUSTICE NANDAKUMAR SINGH

WP(C)[SH]165/2013

1.8.2013

List this case again on 16-8-2013.

JUDGE
S.Rynjah



